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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:HYDERABAD BENCH

AT HYDERABAD.
0a,880/95. ‘

Date of order:27.7.1995.

Betweenst—~

C.Vijayalakshmi one ~ Applicant.

And ,

1. The Government of India, rep.by the

2

Secretary to Covernment,
Ministry of Information and Broadcasting,
Central Secretariat,Vew Delhi.

The Director General, All India,Raiddo

Government of India, New Delhi.

3e

COR AlMs =

if preference to freshers, until- further orders.

The Statilon Director,
All India Radio, Hyderabad Station,
Government of India,Hyderabad-500 004,

Respondents.

L N )

Counsel for the Applicanti Y.Suryanarayana,Adv00ate}

Counsel for the Regp ondents:Standing Counsel for

Central Govt.

4

Hon'Ble Mr.Justice V,Neeladri Rao,Vice~Chalrman
Hon'ble Shri R.Rangarajan, Member(Administrative).
Hon'ble Tribunal made the following order:-

Notice before admission. List it on 25.8,.1995,

1£ work is there, the applicant hasto be engaged

M UL"% 30T “a
Dy.ReGistrar(Judl) ot

Copy tos-

1. The Government of India,

2.

.3.

4, .

5.
6.

kkal

One spare COpPYe.

Secretarg to Government, Ministry of Iﬁformatign
and Broadcasting, Central Secretariat,New Delhi,

‘The Director General,All India Radio,
covernment of India,New Delhi,

The  Station Director, 'All India Radio,
Hyderabad,Government of India,Hyderabad-500 004. e

One copy to Mr.Y.Suryanarayana,Advocate,CAT,Hyd.
One copy to Standing Counsel for Central Govt.
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"THPED BY - CHECKED BY

 COMPARED BY APPROVED 3Y

IN THE CENITRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH AT HYDERABAD,

THE HOW'BLE MR.JUSTICE V,NEZEADRI RAO
' VICE CHAIRMAN :

AND

 THE HON'BLE MR,R.RANGARAJAN: { M(ADMN)

1295,
e —
OA. No, ‘ £L7¥:i>//f?f |
ParNo— NNirs e —)
Adwrtted—and Interim directions
lssued K
Al kowed.

Ordered /R jected.

Nw».order as to costs.'

Caitral A&niinistra{i;a Tribana)
BESPATCH

{ AUGI93S N






